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Reapondents v ees Mr. M., Pafiqg

ORDER
FPEP HOT'ELE MF. SOPAL IRISHIA, VICE CHATIFRMALT

This iz a Contempt Petition £iled by the petitionsr, Bhim Prasad,

allzging thzrein that the vespondents, by Jdisvejarding the divectionz of
the Trikunal izzued in A 531/94, decidzd on 6.4.93, have ocommicted

contempt of coart.  He has 3130 prayed for penalizing the respondsnits and

for an award of compensation amouniing to Pupees £ifiy lacgin his favour.

2. We have heard the petitioner and the lesrned counsel  for the

rzepondenta and have gons theough the vecovrds of the case.
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. So far az the payment regavding svbaistencs allowance for the month
of December'l?9]l iz conceinad, the petiticnsr had £iled an OA (Llo.330/94),

which waz dispozzd of iy an order dacsd 7.2.95, stakting therein that the
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learned counsel four rezpondents has mad: payment of a sum of R2.1030/-
to thz petitionezr, who had accepked it.  The petitionsr did not dispuis
the quantum of amcunt and he did nob presz any other claim mads by him in
the aforezaid OA,  So far as the dirzsctions of this Trikunal izsuzd in OA
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54/94, veferred Lo above, are concernsd, they velabzd o the paymenk of
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subgistencs allowance uptoe 2.6.92, The vezpondznis have categorically
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stated in their reply that the payment of subsiztznez allowance has also
been mads upto 2.6.93 and this fact has been supported by an affidavit.
It iz petinent to wention hzre that in 03 280/94 the petiticner had stated
that he has been paid sukbsistenc: allowanc: from 20.7.90 bo Novamber'1921,
from Jamary'1992 to 17.2.92 and from March'lo52 to Mer7'1923 bkt he was
not paid subsisteno: allowance for the month of Decender'lS 51, In the
prayer clauze he prayed for s Aiveckion for payment of subsistence

alleowance forr the monch of December'l991, which w
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aid to him by the

O(\’\M'e"‘eresp:xnc'lents o 7.2.95%, a3 recordsd in the ordesr Jatsd 7.3.95 in OA 380/91.
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Other claime were not pressed by the petitionst during che heaving of the -

aforesaid OA.

a4, In the cirounstances, ws find that no ack of conmbawpt of court is
made ot against kthe vespondents. This Contempt Fetition iz, thevefore,

Adismizsed. Ilotices izawsd are dizchargsd.
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